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ORAL ORDER
(Pronounced by Hon'ble Mr. P. Madhavan, Member(J))

Heard. The applicant has filed this OA seeking the following reliefs :

"a. To quash the impugned order dated 24.04.2019 issued by the Divisional
Railway = Manager of Southern Railways vide Document No.
M/P1(E)524/VI/RG/FIXATION/Vol.III as null and void.

b. To declare that the recovery of 'alleged' excess amount 'erroneously' paid to the
applicants as impermissible, arbitrary, harsh and iniquitous.

c. To pass such further other orders as this Hon'ble Tribunal deems fit and proper
under the circumstances and thereby render justice."

2. It 1s submitted that the applicants are presently working as Loco Pilots-
Mail. The DoPT had issued OM No. F. No. 18/26/2011-Estt (Pay I) dt.
06.02.2014 for recovery of excess payment made to government servants with
reference to Chandi Prasad Uniyal judgment of the Hon'ble Apex Court dt.
17.08.2012 which was made applicable to the Railway employees by the
Ministry of Railways. Accordingly, the applicants were served with the
impugned show cause notice dt. 24.04.2019 for recovery of the excess payment
made to them on account of promotion in the pre revised VI Pay Commission.
The applicant's were issued with an OM dt. 13.05.2019 for recovery. The
applicants made representations on various dates from 06.06.2019 to 11.06.2019
which are still pending for consideration.

3. Learned counsel for the applicants seeks an interim relief of stay on
recovering the amount.

4.  Learned counsel for the respondents submits that the representations of
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the applicants are still pending for consideration and the respondents are ready
to consider the representations.

5. In view of the above without going into the substantive merits, we
deem it appropriate to direct the competent authority to consider the
representations of the applicants dt. 06.06.2019 to 11.06.2019 (Annexure
A8) in accordance with law and pass a reasoned and speaking order. In the
meantime, the respondents are directed not to make any recovery from the
applicants till the disposal of their representations.

6. OA is disposed of. No costs.

(T.Jacob) (P. Madhavan)
Member(A) Member(J)
16.03.2020
SKSI



